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ANDHRA PRADESH BILLS

‘ Assembly on 20" March, 2018.

A B

" L.A.BILL No. 3of 2_018‘

ILL FURTHER TO AMEND THE ANDHRA PRADESH MUTUALLY

AIDE D CO—OPERATIVE SOCIETIES ACT, 1995.

tﬁe Sixty-nineth Year of the Republic of India, -as foilows =

1. (1) This Act may be called the Andhra Pradesh Mutually Aided Co-

operative Societies (Amendment) Act, 2018.

) It shall come into force on such date as the Government may, by
‘notification, appoint.

Inthe Andhra Pradesh MutuallyAJded Co operatwe Sounet:es Act, 1995,
in section 14,-

) |n sub- section (1), after the prowso the followmg proviso shall be .

nserted, namely ,-

“Provided furtherthat in the case of a coperative eociety other than

il cooperative bank, deposits shall be mobilized only from those mem-

t
(

I

218

pers who have voting rights in that cooperatlve society.”.

iy after sub-section (1), the following sub-section shall be mserted
namely,- : :

/18 ¥ - . i k]

The following Bill was introduced in the Andhra Pradesh Leglslatlve :

Beit enacted by the -Legislature of the State of Andhra Pradeshin

' 'ANDHRA PRADESH LEGISLATIVE ASSEMBLY

Short title and
commencement.

Amendment of-
section 14
Act300f1995.
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Central Act 10

of 1949.

“(1-A) Notwithstanding anything contained in the sub-section (1),

a cooperative bank may mobilize funds in the shape of deposits,

debentures, loans and other contributions from any person other than -
its member, to such extent and under such conditions as may be -
permissible under the bye-laws, subject to the provnsnons of the

: Banklng Regulation Act, 1949."

(1) insub-section (2),-
(a) the word “deposits” shall be omitted;

b) after the existing proviso, the fol!owmg "Explanatlon" shall be
added, namely,- : : :

“Explanation : For the purpose of this section a cooperatwe
 bank” means a society registered under this Act, which is doing

the business of banking as defined in clause (b) of sub-

section (1) of section 5 of the Banking Regulation Act, 1949.".
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STATEMENT OF OBJECTS AND REASONS

According to section t4 (2) of the Andhra Pradesh Mutually Aided Cooperative

Sogieties Act, 1995, a cooperative Society may also mobilize funds in the shape of
- deposits, debentures, loans and other contributions from other individuals and institutions,

_tos

me

uch extent under such condntlons as may be permissible under the bye- laws.

~ Under the above provnston the sometaes are acceptmg deposnts from the non-
mberlpubllc

The task force for Urban Cooperatlve Bank (TAFCUB) requested the Reglster of

' Copperative Societies to ensure to stop unlicensed entities in cond ucting banking business
forthwith and amend their bye-laws which permit them to conduct banking busuness without -

obt

gining license from Reserve Bank of India(RBI).

The RBI conducted incognito visits to the Cherukuri Mutually Aided Cooperative

Sogiety Limited (CMACCS), regarding iltegal collection of deposits and found that, it is
COnducting_busines,s in violation of various provisions of the RBI Act, 1934. The RB| kept the
application of one of the group companies, Cherukuri Finance India Limited, in abeyance
and advised to comply with the violations so as to consider its application for grant of
certificate of Reglstratlon The Society is not dlsplaymg its name as Mutually Aided
: Cooperatlve Society (MACS). It has started several groups and subsidiary organizatans
like| Cherukuri Real Estates & Constructions, Cherukuri Swarnanjali, CherukuriAdvertiny -
Cherukuri Diagnostics, Cherukuri Old Age Homes. The deposits accepted by the soc:etv =
~-have been diverted to its subsidiaries for the development of their business. The recovery o°
diverted funds depends on the earning of prof:ts by its sub5|d|arres :

Me

"The State Level Coor_dination Committee {(SLCC), which is a permanent Institutiona'
¢hanism for coordination among the regulators and the enforcement agencies to de:

with the issues of un-authorized/unregistered deposit taking or money collection scheme
Chaired by the Chief Secretary to the Government, discussed the issue.

The Bankin'g Regulation Act, 1949 prevails over the Andhra Pradesh MutualIyAr'c’d_

.Cogperative Societies Act, 1995. The RBI permission is required to accept deposits frin

public.

Accdrdihgly deernment have decided to make suitable amendments to thr Ancn

Pradesh Mutually Aided Cocperatlve Societies Act, 1995 with the fol lowing object, namely’

- (i)~ Themain objectNe ofthe proposed amendments to thisectir*
of the Andhra Pradesh MutuallyAlded Cooperative Societies Ag 199/ 40
~ curtail the soc:eties from collection of deposits from non-membes/put”

ded

(i) Toensurethatthe provisions of the Andhra Pradesh hutu” D

Cooperat:ve Societies Act, 1995 are in accordance with the Barkir
tion Ac:t 1949.
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(in) To preventthe mc.)neyl Iauhdering in societies functioning u'ﬁde'rthe
'And_hra Pradesh Mutually Aided Cooperative Societies Act, 1995. -

(iv) Toensure thatthe interest of the dep'ositors. a're safeguarded. ‘

‘This Bill seeks to give effect to the above'decisién_

C. ADINARAYANA REDDY,
“MINISTER FOR MARKETING, WARE .
HOUSING;ANIMAL AND HUSBANDRY, .
DAIRY DEVELOPMENT, FISHERIES AND COOPERATIVES.
. hig? R
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MEMORANDUM UNDER RULE 95 OF THE RULES OF PROCEDURE AND
CGNDUCT'OF BUSINESS IN THE ANDHRA PRADESH LEGISLATIVE ASSEMBLY. .

The Andhra Pradesh MutuailyAfded Cooperative Societies (Amendment) Bill, 2018,
aftef itis passed by the Legislature of the State may be submitted to the Governor for his
assent under article 200 of the Const:tutlon of Indla

C. ADINARAYANA REDDY,
MINISTER FOR MARKETING, WARE
HOUSING, ANIMAL AND HUSBANDRY,
DAIRY DEVELOPMENT, FISHERIES AND COOPERATIVES.

M. VIJAYA RAJU,
Secretary to State Legislature (I/c).
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